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(National Company Law Tribunal)
(Bench: Allahabad)
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ATTENDENCE-CUM-ORDER SHEET OF THE HEARING OF ALLAHABAD BENCH OF
THE NATIONAL COMPANY LAW TRIBUNAL ON-18.09.2017
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Parties are represented by their respective counsels. The respondent filed their

reply. Copy received. He is at liberty to file a rejoinder to the reply affidavit.

Hence, the matter be listed on 16" October, 2017.
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Dated:18.09.2017 Sri H.P. Chaturvedi, Member-tJuaiciai)
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Kavya Prakash



